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seas by. ships. Pursuant to India’s  
ratification of the International Con-
vention on Prevention ol Pollution of 
the Sea by Oil, 1954, provisions have 
been incorporated in the Merchant 
Shipping Act, 1958. These provisions, 
ban all Indian ships from discharging
oil within prohibited zones of all coun-
tries and ban foreign flag ships from 
discharging oil within the prohibited 
zone around the Indian coastline. All 
new tankers of 2 0 ,0 0 0  tonnes gross and 
above are prohibited from discharg-
ing oil anywhere into the sea except 
in an emergency. Following the trans-
actions at the Third United Nations 
Conference on the Law of the Sea, 
India has enacted the Territorial 
Waters, Continental Shelf. Exclusive 
economic Zone And Other Maritine 
Zones Act of 1976 to preserve and pro-
tect the marine environment and to 
prevent and control marine pollution 
within the economic zone and within 
the continental shelf of India.

A contingency plan has also been 
drawn up to combat marine pollution. 
A directory of institutions in the 
Indian ocean region with capability to 
monitor marine pollution has been pre-
pared by India under a U.N. Project.
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Special Courts for Economic Offences

1994. SHRI PRASANNBHAI MEHTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state: #

(a) whether it is a fact that States 
have been asked to earmark certain 
special courts to deal exclusively with 
economic offences attracting relevant 
Central Acts;

(b) if so, whether it is a proposal 
from the centre that the powers ot 
appointment of special judges and 
their transfer etc. will remain with 
the State Governments and High 
Courts;

(c) if so, when are the oroposals 
likely to take concrete shape;




